FORM G

INVITATION FOR EXPRESSION OF INTEREST
For SHANKHESHWAR PROPERTIES PRIVATE LIMITED
(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with |[Name: SHANKHESHWAR PROPERTIES PRIVATE LIMITED
PAN/ CIN/ LLP No. CIN: U45200MH1995PTC090374
PAN: AABCS1301G1
2. |Address of the registered office A/6, Sunil Sadan, Central Avenue Road,
MDS Marg, Near Chembur Railway Station, Chembur
Mumbai - 400071
3. |URL of website https://shankheshwarpropertiescirp.in/
4, | Details of place where majority of fixed | N/A
assets are located
5. |Installed capacity of main products/|Nil
services
6. |Quantity and value of main products/|Nil
services sold in last financial year
7. |Number of employees/ workmen Nil
8. |Further details including last available |Mail: sp.cirp@gmail.com
financial statements (with schedules) of
two years, lists of creditors, relevant
dates for subsequent events of the
process are available at:
9. |Eligibility for resolution applicants under | Mail: sp.cirp@gmail.com
section 25(2)(h) of the Code is available
at:
10.|Last date for receipt of expression of|20t May 2023
interest
11./|Date of issue of provisional list of|30t%h May 2023
prospective resolution applicants
12.| Last date for submission of objections to |04t June 2023
provisional list
13.| Process email id to submit EOI Sp.cirp@gmail.com

Date: 05th May 2023

Place:

Mumbai

Resolution Professional
IBBI/ IPA-002/IP-N00151/2017-12018/10398

203, The Ghatkopar Nilkanth CHS, Jethabhai
Lane, Ghatkopar (East), Mumbai - 400077
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FORM G
INVITATION FOR EXPRESSION OF INTEREST

For SHANKHESHWAR PROPERTIES PRIVATE LIMITED
(Under Regulation 36A (1) of the Insolvency and Bankruptcy
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS
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Under the Consumer Protection Act, 1986
Consumer Case No. 617/2021
Manoj Dhruv Yadav ..Petitioner/Complainant/Appellant
Versus

1. Dreams Nirman Developers Partnership Firm ...Opposite Party/Respondent(s)

=

Name of the corporate debtor Name: SHANKHESHWAR PROPERTIES
along with PAN/ CIN/ LLP No. PRIVATE LIMITED

CIN: U45200MH1995PTC090374
PAN: AABCS1301G1

N

. | Address of the registered office A/6, Sunil Sadan, Central Avenue Road, MDS
Marg, Near Chembur Railway Station,

Chembur Mumbai - 400071

3. | URL of website https://shankheshwarpropertiescirp.in/
4. | Details of the place where the N/A
majority of fixed assets are located
5. | The installed capacity of main Nil
products/ services
6. | Quantity and value of main Nil

products/ services sold in last
financial year

~

Number of employees/ workmen | Nil

[

Further details including last Mail: sp.cirp@gmail.com
available financial statements
(with schedules) of two years, lists
of creditors, relevant dates for
subsequent events of the process
| |are available at:

Opposite Party / Respondent Name

1. Dreams Nirman Developers 2. Mr. Mohammed Chand H Shaikh (Partner) In
Partnership Firm. Registered Add-Shop No | Dreams Nirman Developers Partnership Firm.
1,2,3, Poonam Empire, Opp Fun Fiesta Registered Add-Shop No1,2,3, Poonam Empire,
Cinema Hall, Shreeprastha Rd, Nallasopra | Opp Fun Fiesta Cinema Hall, Shreeprastha Rd,
West, Tal Vasai, Dist. Palghar Present Add: | Nallasopra West, Tal Vasai, Dist. Palghar
Dreams Nirman Gr Floor, Front Of Nakoda | Present Add: Dreams Nirman Gr Floor, Front
Hights, Near Yashwant Gaurav Maurya of Nakoda Hights, Near Yashwant Gaurav
Nagar, Nallasopara West 401203. Maurya Nagar, Nallasopara West 401203.
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Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at:

Mail: sp.cirp@gmail.com

10.| Last date for receipt of expression
of interest

20th May 2023

11.| Date of issue of provisional list of
prospective resolution applicants

30th May 2023

12.| Last date for submission of 04th June 2023

objections to provisional list

13.| Process email id to submit EOI Sp.cirp@gmail.com

Date: 05th May 2023
Place: Mumbai

For Shankheshwar Properties Private Limited

S Gopalakrishnan

Resolution Professional

IBBI/ IPA-002/1P-N00151/2017-12018/10398
203,The Ghatkopar Nilkanth CHS, Jethabhai
Lane, Ghatkopar (East), Mumbai- 400077

TATA CAPITAL HOUSING FINANCE LTD.
' ' Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA Marg, Lower Parel, Mumbai — 400013. CIN No. U67190MH2008PLC187552.
Contact No. (022) 61827414, (022) 61827375

Possession Notice U/s.14 of The SARFAESI Act, 2002

(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing Finance Limited.,
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002, issued a demand notice dated as below calling upon the
Borrowers to repay the amount mentioned in the notice within 60 days from the date of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to the borrower, in particular|
and the public, in general, that the undersigned has taken Possession of the property described herein
below in exercise of powers conferred on him under section 13(4) of the said Act read with rule 8 of
the said Rules.

The borrower, in particular, and the public in general, are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the TATA Capital Housing
Finance Limited, for an amount referred to below along with interest thereon and penal interest,
charges, costs etc. from date of demand notice.

The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect
oftime available, to redeem the secured assets.

PUBLIC NOTICE

Notice is hereby given that | am investigating the title of M/s. Skyrise
Enterprises, a registered partnership firm having its Office at A-202, Skyrise
Apartments, Central Avenue Road, Chembur, Mumbai-400 071 to the property
described in the Schedule hereunder.

M/s. Skyrise Enterprises (hereinafter referred to as "the Developers") by
Development Agreement dated 15th August, 1998 duly registered by Deed of
Confirmation dated 21st July, 2011 under Serial No. BDR-13/6091/2011 executed
between M/s. Good Relation Co-operative Housing Society Ltd., a Society
registered under the provisions of the Maharashtra Co-operative Societies Act,
1960 bearing Registration No. BOM/HSG/5718 of 1979 as Owner in their favour
were granted development rights and pursuant thereto the Developers have
constructed building comprising "A", "B" & "C" Wings on the said property in
accordance with the duly sanctioned plans. The said Deed of Confirmation inter
alia records that the original Development Agreement has been misplaced and/or
lost.

The said Development Agreement was modified by a duly registered
Supplementary Agreement dated 14th September, 2015 with the Sub-Registrar of
Assurances at Kurla under Serial No. KRL-1-9416/2015.

Any person having any claim against the said property by way of sale,
exchange, mortgage, gift, trust, charges, maintenance, inheritance, possession,
lease, lien, decree or otherwise is hereby requested to make the same known in
writing alongwith documentary evidence to the undersigned within 10 days from
this Notice failing which, the claim of such person/s will be deemed to have been
waived/abandoned or given up and the same shall not be entertained thereafter
and title Certificate shall be issued accordingly.

SCHEDULE

Plots of land bearing C.T.S. No. 396, Borla Village, Survey No. 44, Hissa No. 6,
admeasuring 836 sg.mtrs. and C.T.S. No. 398, Survey No. 44, Hissa No. 9, Borla
Village, admeasuring 1617.40 sq.mtrs. in the Registration District & Sub-District of
Bandra, Mumbai both Plots together admeasuring 2453.4 sq.mtrs and bounded as
follows :-

On or towards North
On or towards South
On or towards East

On or towards West

Plots bearing Survey No. 44, Hissa No. 5.
Plots bearing C.T.S. Nos. 390 and 400

Plots bearing C.T.S. Nos. 395, 402 & 401.
Plots bearing C.T.S. Nos. 395, 397 & 389.

Devender K. Ailawadi

Advocate & Solicitor,

C/o. Ganesh & Co.,

Advocates,

Unit No. 104, 1st Floor, Vikas Building,

11, Bank Street, Mumbai 400 001

Mobile : 9987700895, Email : dk_ailawadi @yahoo.com

Place : Mumbai
Date : 03.05.2023

Public Notice

Public at large is hereby informed that, M/s. Western India
Agricultural Logistics Warehousing Pvt. Ltd. (Owners) represented by
its Authorised Signatories Mr. Manoj Saraogi are the owners of land
bearing Survey No. 37, Hissa No. 1, admeasuring 4500 Sq. Mtrs, lying,
being and situate at Village Elkunde, Taluka Bhiwandi, Dist. Thane,
within the limits of Bhiwandi Surrounding Notified Area (said
property). My Clients may transfer and convey the said property in
favour of intending buyer. Our Client has requested us to verify the
title of the property. Any person having any claim by way of sale, lease,
inheritance, lien, gift, mortgage, pawn, pledge, etc. whatsoever and
howsoever is required to intimate the undersigned about the same
along with documentary evidence thereof within Fifteen days from
the date of publication of this notice, failing which all such claims, if
any, shall be deemed to have been knowingly abandened or waived
and any claim raised after the expiry of the said period shall not be
entertained and intending buyer shall proceed to execute necessary
agreements concluding that the title of the said property is clear and
marketable.

Office Address:Nandan Arcade, Signature/-

2nd Floor,Opp. State Bank

Of India, Ashok Nagar Gate, %' sm
Bhiwandi, Dist. Thane o) (Advocate)

SIR PM Road Branch
Laxmi Insurance Building, Ground Floor,

d@ 3ifm asler

Sir Phiroshah Mehta Road, Fort
Bank of Baroda £y, 1297, Mumbai - 400 001, India
B o [ Tel No. +91 022 4340 8601-610

Email:-sirpmr@bankofbaroda.com

POSSESSION NOTICE (ForImmovable property only)

Whereas,The undersigned being the authorised officer of the BANK OF
BARODA under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Second) Act, 2002 (54/2002) and in exercise of
powers conferred under Section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 06th February 2023
calling upon the borrowers Mr. Mahesh Ashok Gaikwad, Proprietor of My
Fitness Club to repay the amount mentioned in the notice being
Rs.51,75,764.82 only (being ledger dues as on 30.01.2023 and interest
thereon) within 60 days from-the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein. below in exercise of powers conferred on him/ her
under Section 13(4) of the said Act read with rule 8 of the Security Interest
(Enforcement) Rules 2002 on this 03rd day of May of the year 2023.
The borrowers in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Bank of Baroda for an amount of Rs.51,75,764.82 (Fifty One Lakh Seventy
Five Thousand Seven Hundred Sixty Four and Eighty Two paise only )as on
30.01.2023 and interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of Section 13 of
the act, in respect of time available to redeem the secured assets.

Description of the Inmovable Property
All that part and parcel of the property consisting of Flat No.1003, 10th Floor, in the
Bldg H4 type Valeey Ship admeas. 95.185 sq. mtrs. Carpet area situated at Sector-
36, Village Kharghar, Taloje Jail Road, Navi Mumbai 410210 Maharashtra
Bounded, On the North by : Entrance Door ,0n the South by : Open Space ,On
the East by: Flat No 1002,0n the West by : Open Space
Date : 03.05.2023
Place : Mumbai

Mr. Rakesh Kumar
Asst. Gen. Manager
Sir P M Road Br. Bank of Barod

Loan Name of Obligor(s)/Legal Amount as per Demand Notice | Date of
Account No. |Heir(s)/Legal Representative(s) Possession
TCHHL062700|  Mrs. Menka Piyush Trivedi  |Rs.58,67,728/- (Rupees Fifty| 28.04.2023
0100007591 (Borrower) , Mr. Hitendra Eight Lakh Sixty Seven Thousand
Himmatlal Jani and M/s. Ganesh [Seven Hundred Twenty Eight]
Agencies (Co-Borrower) Only), 13.02.2023

Description of Secured Assets/Immovable Properties : - Flat No. 5002, admeasuring 397.92 carpet
Area on the 5th Floor, Sai Laxmi CHSL, situated at Off. Ram Mandir Road, Babhai Naka, Borivali (West),
Mumbai- 400091 constructed on a property situated being CTS No. 136, 136/1 to 6, of Village Eksar,
Taluka Borivali, within the registration and sub registration district of Mumbai City and Mumbai
Suburban

TCHHL062700| Mr. AMIRUDDIN JAMALUDDIN |Rs.10,32,524/-  (Rupees Ten| 29.04.2023
0100060900/ (Borrower) Lakh Thirty Two Thousand Five|

TCHIN0289000 MRS. TABASSUMNISHA Hundred Twenty Four Only),
100061063 AMRUDDIN (Co-Borrower)  20.02.2023

Description of Secured Assets/Immovable Properties : - Flat No. 403, on the Fourth Floor, in B-Wing
inthe building known as “Shree S R Homes” admeasuring 29.55 Sq. Mtrs carpet area, constructed on
the Non-Agricultural land bearing Survey No. 191, Hissa No. 1, lying being and situate at Village
Makane, Taluka Palghar, District Palghar, within area of Sub- Registrar Palghar, Maharashtra- 401102

10199819/ | MOHDRIYAZUDDIN MOHDZAHIR |Rs. 2757280/~ (Rupees Twenty| 29.04.2023
10649770/ SHAIKH (Borrower) , Mrs.  [Seven Lakh Fifty Seven Thousand
10566097 BEGAMSAKINA RIYAZUDDIN  |Two Hundred Eighty  Only),

SHAIKH (Co-Borrower) 13.02.2023

Description of Secured Assets/Immovable Properties : - A Flat bearing No. 102, First Floor, Building
No. EC-177, Evershine Jasmine CHS Ltd., admeasuring 344 Sq. Ft. Carpet Area equivalent to 500 Sq.
Ft Super Built Up area, constructed on the land bearing Survey No. 254 (OLD 357), Hissa No. 4,9, lying
being and situated in the revenue village of Achole, within the jurisdiction of Vasai Virar City Municipal
Corporation, Within the limits of Sub-Registrar Vasai-1,2,3,4,5,6, Taluka Vasai, District Palghar,
Maharashtra- 401208

TCHHL068700
0100085066

Mr. BHARAT CHAUHAN Rs.23,54,775/- (Rupees Twenty|

(Borrower) Three Lakh Fifty Four Thousand

Mrs. MADHU BHARAT CHAUHAN [Seven Hundred Seventy Five)
(Co-Borrower) Only), 20.02.2023

29.04.2023

Description of Secured Assets/Immovable Properties : - Flat No. 201, on the 2nd Floor, B-Wing,
admeasuring about 531 Sq. Ft. i.e. 49.34 Sq. Mtrs. Built Up Area in the Building known as “Sai Kalp
Apartment” constructed on NA land of survey No. 125 & 128 Plot No. 10, of Village Nilemore and
Survey No. 36, Hissa No. 6, of Village Sopara, Taluka Vasai, District Palghar (Old Thane), within the
area of Sub- Registrar of Vasai, Maharashtra- 401 203

10521920 Mrs. Shakuntala Bhagavatrao  |Rs. 1655460/ (Rupees ~Sixteen| 29.04.2023
Patil (Borrower) , Lakh Fifty Five Thousand Four]

Mr. Deepak Bhagavatrao Patil and|Hundred Sixty Only), 08.02.2023
Mr. Bhagavath Adhar Patil

(Co-Borrower)

Description of Secured Assets/Immovable Properties : - Flat bearing Flat No. 03, On the ground
floor, in the building known as “Durga Niwas” under the Society named “Durga Niwas Co-Op. Housing
Society” area admeasuring about 570 Sq. Ft. Built Up, situated at Vadavali, within the limits of
Ambernath Municiapal Council and Sub-Registration District of Ulhasnagar, Ambernath (East),
District Thana, Maharashtra -421501.

TCHHL063600 |Mr. Joseph Perumal Ramaswamy (Rs. 31,41,992 /- (Rupees Thirty| 29.04.2023
0100072440/ | (Borrower), Mr. Gilbert Joseph |One Lakh Forty One Thousand
TCHHF063600 | Ramaswamy and Mrs. Mary  |Nine Hundred Ninety Two Only),
0100072493/ Joseph Ramaswamy 13.02.2023
TCHHF062700 (Co-Borrower)
0100075735/

10005508

Description of Secured Assets/Immovable Properties : - Flat Being Flat No. 401, On the 4th Floor of
the building known as “Clover”, In the Complex “Royal Flora”, Building No. 3, having carpet area of
567 Sq. Ft, lying being and situated at Village Pale, Taluka Ambernath, District Thane, within the limits
of Ambernath Municipal Council, and within the Jurisdiction of Joint Sub Registrar and Registration
District Thane, Ambernath (east), Thane, Maharashtra- 421503.

Date: - 05.05.2023 For Tata Capital Housing Finance Limited
Place: - Mumbai

Sd/- Authorised Officer

PUBLIC NOTICE

As required by BANK OF INDIA, VAPI IND. EST. (SPL. SME)
BRANCH, VAPI, Notice is hereby given that M/S. YAMUNA
MACHINE WORKS LTD. is intending to avail bank loan facility
from the said Bank by creating mortgage/charge over the
immovable property mentioned in SCHEDULE-I belonging and
running in the names of the corresponding owners mentioned
hereunder respectively and has informed/reported that the
documents mentioned in SCHEDULE-Il corresponding to
SCHEDULE-I are lost/misplaced/not found and for which the said
owners has also filed a Police Complaint on dated 07.06.2019 and
therefore this notice is issued. And the same is supported by an
Affidavit executed by the said owners.

Sr. Schedule -1
No. (Description(s) of the
Immovable Property/ies)

1. |ALL THE PIECE AND PARCEL of
the immovable property being
Industrial Plot No. 1302/1 in the
Vapi notified industrial area
consisting of Revenue Survey No.
105/p containing by admeasuring
6340.00 Square Meters within a
village limits of Chhiri Taluka Pardi
District Valsad, Gujarat State
belonging to M/S. YAMUNA
MACHINE WORKS PVT. LTD.

2. |ALL THE PIECE AND PARCEL of
the immovable property being
Housing Plot No. B/55
admeasuring 105.19 Square
Meters, in Vapi Notified Industrial
Area, consisting of Revenue
Survey No. 107/P, alongwith
construction thereon, situated
within the Village Limits of
Chharwada, Taluka- Vapi, District-
Valsad, Gujarat State belonging
SHRI. PRASHANT MADHUBHAI
MANGUKIA.

If any person/s or any Bank or any Financial institution having any
charge, lien, right, title or interest over the above said property
should inform the undersigned with the relevant documentary
evidence in person within 07 (Seven) Days from the date of
publication of this notice. Failing which the title of the above said
property will be presumed to be clear and marketable and my client
will get executed the mortgage in respect to the above said property
in their favour.

Office No. 07, “Garnet”, Seven Jewels,

Near Bhavsar Petrol Pump, Vapi (E) 396191.

Schedule-ll
(List of Documents
Lost/Misplaced)

1. Original Duplicate Lease
Deed bearing Serial No.
1379/1992 dated
02.06.1992 alongwith its
registration fee receipt.
2. Original Office Order
dated 28.02.1992
3. Original Supplementary
Agreement dated
09.04.1992

1. Original Registered
Duplicate Lease Deed
bearing Serial No.
9506/2018 dated
29.10.2018 alongwith its
Registration Fee Receipt.
2. Original Supplementary
Agreement dated
03.03.2004.

3. Original Construction
Permission dated
28.05.1998.

Charu Bhatt

E-Mail Id: charugbhatt@gmail.com Advocate

PUBLIC NOTICE

Our clients are negotiating with one Mr. Ajaikumar Rastogi, an Indian
inhabitant, having his address at C-292, 2nd Floor, Defense Colony, New
Delhi— 110 024 (“the Intending Vendor”), for acquiring from the Intending
Vendor, certain shares issued by the Middle Class Friends Co-operative
Housing Society Limited and corresponding thereto, all the right, title and
interest of the Intending Vendor in to and upon a flat bearing no. 26 in
building/Wing D of the building known as ‘My Little Home’, as more
particularly described in the Schedule hereunder written (collectively “the
said Property”).

Any persons having any claim against, in, to or upon the said Property or
any part thereof, by way of sale, exchange, mortgage, charge, gift, trust,
maintenance, possession, tenancy, lease, leave and license, lien or
otherwise howsoever or otherwise having an objection to the sale and
transfer of the said Property by the Intending Vendor in favour of our
clients, are hereby requested to make the same known in writing, along
with supporting documents of such claim or objection to the undersigned,
at Law Scribes, 703, DLH Plaza, Beeta Society, S. V. Road, Andheri West,
Mumbai 400058, within a period of 14 (fourteen) days from the date of
publication of this notice, failing which it shall be construed and accepted
by our clients that there does not exist any such claim or objection; and the
same shall be construed as having been non-existent/waived/abandoned;
and our clients shall thereupon proceed to acquire the said Property from
the Intending Vendor, notwithstanding any claim or objection.

SCHEDULE
Description of the said Property

5 (Five) fully paid up shares of Rs. 50/- (Rupees Fifty Only) each, bearing
distinctive nos. 371 to 375 (both inclusive) comprised in the share
certificate bearing no. 95 issued by the Middle Class Friends Co-operative
Housing Society Limited, a co-operative society registered under the
provisions of the Bombay Co-operative Housing Societies Act VIl of 1925,
and deemed to be registered under the provisions of the Maharashtra Co-
operative Societies Act, 1960, bearing registration no. B-470 of 1948 dated
5th July, 1948 and corresponding to such shares, a flat bearing no. 26
admeasuring 587 square feet built-up area on the ground floor in the
building/Wing D of the building of the said society known as ‘My Little
Home’ standing on the land bearing plot no. 3 in the layout of the
Maharashtra Housing and Area Development Authority (MHADA) at Juhu
Vile Parle Development (JVPD) scheme and forming part of land bearing
CTS no. 195/172 of Village Andheri, Taluka Andheri, Mumbai Suburban
District, lying, being and situate at N. S. Road no. 10, JVPD Scheme,
Mumbai 400049.

For Law ScribeS
Sd/-
(Neil Mandevia)

@ ION EXCHANGE

Refreshing the Planet

ION EXCHANGE (INDIA) LIMITED
CIN: L74999MH1964PLC014258
Regd. Office: lon House, Dr. E Moses Road, Mahalaxmi, Mumbai 400011
Web: www.ionexchangeglobal.com | Email- ieil@ionexchange.co.in
Tel: +91 22 62312000 | Fax: +91 22 24938737

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Notice is hereby given that the Company is seeking approval of the Members of the
Company by way of postal ballot through remote e-voting on the following 3 resolution(s):

Sr.No. |  Description of Resolutions
Ordinary Resolution:

1 | Sub-division of Equity Shares of the Company

Special Resolution:

2 Alteration of Memorandum of Association of the Company
3 Alteration of Articles of Association of the Company

In compliance with the General Circular Nos. 14/2020 dated April 8, 2020 and 17/2020
dated April 13, 2020 read with other relevant circulars, including General Circular Nos.
10/2021 dated June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated May 5,
2022 and 11/2022 dated December 28, 2022, issued by the Ministry of Corporate Affairs,
Government of India (“MCA Circulars”), the Company has sent postal ballot notice along
with Explanatory Statement on 24" April, 2023 only through electronic mode to those
members whose email addresses are registered with Company/Depositories and whose
names are recorded in the Register of Members of the Company as on Friday, April 14"
2023 (“Cut-off date”). Please note that no physical copy of Postal Ballot Notice and forms
has been dispatched and no ballot forms shall be accepted by the Company as per the
above mentioned MCA Circulars.
The voting rights of shareholders shall be in proportion to their shares of the paid up equity
share capital of the Company as on 14" April, 2023 (cut-off date). Voting rights of the
Members shall be in proportion to the shares held by them in the paid-up equity share
capital of the Company as on Cut-off date.
Members who hold shares in physical mode and have not registered their email addresses
are requested to furnish the same to the Company’s Registrar and Share Transfer Agent
(RTA), M/s. TSR Consultants Private Limited (TCPL), at csg-unit@tcplindia.co.in to get
their email addresses registered and members who holds shares in Demat form are
requested to update the their email address with the respective Depository Participants
(DPs). Any member who has not received the Notice of Postal Ballot through email can
write to the RTA at csg-unit@tcplindia.co.in. Further the Notice of Postal Ballot along with
the explanatory statement can be downloaded from the Website of the Company at
www.ionexchangeglobal.com and also from the Website of Stock Exchanges i.e. BSE
Limited & National Stock Exchange of India Limited at www.bseindia.com and
www.nseindia.com and is also available on the website of NSDL (agency for providing the
e-voting facility) i.e. www.e-voting.nsdl.com.
The Company has engaged the services of National Securities Depositories Limited
(NSDL) for providing e-voting facilities to all its members. Members may note that the e-
voting shall commence on from 9:00 a.m. on Tuesday, 25" April, 2023 to 5:00 p.m. on
Wednesday, 24" May, 2023. The detailed procedure of e voting has been provided in the
notice of Postal Ballot. The members are requested to provide their assent/ dissent
through e-voting system on or before 5:00 p.m. on 24" May, 2023.
The Board of Directors has appointed Mr. Virendra Bhatt, (Membership No. ACS 1157) and
failing him Ms. I. Javeri (Membership No. ACS 2209), Practicing Company Secretary as
the Scrutinizer to scrutinize the Postal ballot e-voting process in a fair and transparent
manner. The result of Postal Ballot e-voting shall be announced on or before Friday, 26"
May, 2023 by the Chairman at the Registered Office of the Company, the result along with
Scrutinizers Report shall be displayed on the Notice Board of the Company at its
Registered Office and shall be uploaded on the website of the Company as well as on the
website of NSDL and same shall be communicated to the Stock Exchanges.
For any queries/grievances relating to voting by electronic means, members are
requested to contact TSR Consultants Private Limited., C-101, 1% Floor, 247 Park, Lal
Bahadur Shashtri Marg, Vikhroli (West), Mumbai - 400083. Tel: +91 8108118484, Email:
csg-unit@tcplindia.co.in or contact NSDL at evoting@nsdl.co.in
For lon Exchange (India) Limited
Sd/-
Milind Puranik
Company Secretary

Date : 4" May, 2023
Membership No ACS - 4824

Place : Mumbai

Dated this 5th day of May, 2023 Advocate and Solicitor

J JANA SMALL FINANCE BANK

(A scheduled commercial bank)

Registered Office: The Fairway, Ground &First Floor, Survey No. 10/1,11/2 &12/2B, Off Domlur,
Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.
Branch Office Address: Modi Plaza, Office No.704/705, Mukund Nagar, Swargate Opp. Laxminarayan Cinema Hall, Pune-411037.
Branch Office Address: Shop No.4 & 5, Ground Floor, Indiabulls Mint Gladys Alvares Road, Hiranandani Meadows, Pokhran Road, Thane West-400610.
E-AUCTION NOTICE

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

PUBLIC NOTICE

Notice is hereby given that Mr.
Ratan Baldev Rai, is the owner of
all that property bearing Old S.
No. 189, New S. No. 99, Hissa
No. 4, Admeasuring 1310 square
meters, of revenue village
Maljipada, Naigaon (East), Tal.
Vasai, Dist. Palghar, Alongwith
the Industrial Structure

WHAT IS BASIS" on the date as prescribed as here under.

The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in par-
ticular and public at large are informed that online auction (e-auction)of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on " AS IS WHERE IS BASIS " and " AS IS

Admeasuring 100 x 50 = 5000
square feet constructed thereon,
Bearing Maljipada

i Grampanchayat House No. 656,
Sr.| Loan Account Name of Original Borrower/ Date of Date of | Present Outstanding ?:;e :‘c.{imeg: Reserve Price %Zm::itt TEOGS!), %ﬁ::f Last date TIME & Place for incIudFi)ng 10}(,)-KVA Transformer
No. Number Co-Borrower/ Guarantor 13-2 Notice | Possession balance as on thepproperty inINR pin INR E-Auction submission of Bid installed therein by the MSEB
; R Having MSEB Electric Meter No.

1) Gokul Dairy Farm Through Prop. Rs. 9,28,16,570/: Rs.1,65,35,000/-| Rs.16,53,500/- 06.06.2023,

1 gggggﬁgggggﬂ Shyamrao Rajaram Yadav, 2) Swaroopa (Rupees Nine Crore | 22052023 | " nees One | (Rupees Sixteen[07.06.2023| Jana Small Finance Bank, Modi 055X1805914, and EOT Crane of
45699660000320 |Shamrao Yadav, 3) Prashant Shamrao| 27.12.2023 103.03.2023 |  Twenty Eight Lakh 9:30 AMto | Crore Sixty Five | Lakh Fifty Three | @ 11.30 | Plaza, Office No. 704/705, Mukund 10 tons installed in the structure
45699660000534 Yadav, 4) Arvind Rajaram Yadav Sixteen Thousand Five '5_00 PM Lakh Thirty Five | Thousand Five AM  [Nagar, Swargate Opp. Laxminarayan premises alongwith the right of

5) Surekha Arvind Yadav Hundred Seventy Only) ' Thousand Only) [ Hundred Only) Cinema Hall, Pune-411037. way / road access admeasuring
Details Of Secured Assets: Item 1: Al that piece and parcel of Flat No. 1A + Out House + Open Space, Ground Floor, Ramkrishna Apartment, Sr. No 509, Sub Plot No 50, Plot No 390 A, Shankar Seth 100 x 12 = 1200 square feet,
Road, Gultekdi, Pune-411003 and within the Jurisdiction of Pune Municipal Corporation and Bounded as on: East By: Sub Plot No. 6 B, West By: Remaining Portion of Flat No.1 Towards Western Side, from property bearing New S. No.
South By: By Parking Area Below Stilt, North By: Plot No. 391 A. Item 2: All that piece and parcel of Flat No 1B, Ground Floor, Ramkrishna Apartment Sr No 509, Sub Plot No 6d, Plot No 390 A, Shankar 100, Hissa No. 2, of revenue
Seth Road, Gultekdi, Pune- 41 ro 37 and within the Jurisdiction of Pune Municipal Corporation and Bounded as on: East By: Sub Plot No 6 B, West By: Remaining Portion of Flat No.1 Towards Western village Maljipada, Naigaon

Side, South By: Parking Area Below Stilt, North By: Plot No. 391 A. (East), Tal. Vasali, Dist. Palghar.
45698640000321 1) Gokul Dairy Farm Through Prop. Rs. 9,28,16,570/- 22.05.2023 Rs. 45,23,000/- | Rs. 4,52,300/- 06.06.2023, That my client Mr.
45698640000334 Shyamrao  Rajaram  Yadav, 2) (Rupees Nine Crore ha (Rupees Forty | (Rupees Four (07.06.2023| Jana Small Finance Bank, Modi Navinchandra Bachubhai
45699660000320 Swaroopa Shamrao Yadav, 3) Prashant| 27.12.2023 | 03.03.2023 | _ Twenty Eight Lakh 9:30 AM to Five Lakh Lakh Fifty Two | @ 11.30 | Plaza, Office No. 704/705, Mukund Parsana, is intending to purchase
45699660000534 Shamrao Yadav, 4) Awvind Rajaram Sixteen Thousand Five 5:00 PM Twenty Three | Thousand Three| ~AM  |Nagar, Swargate Opp. Laxminarayan said property & industrial
Yadav, 5) Surekha Arvind Yadav Hundred Seventy Only) : Thousand Only) [ Hundred Only) Cinema Hall, Pune-411037. structure premises constructed

Details Of Sequred Assets: Item 3: AII that piece and parcel pf Flat No 05, '!'h[rd Floor, Area Aqmeasuring 659 Sq.Ft, Along With Parking Space Of 230 Sq.Ft, In Scheme Known As Manisha Apartment, Cts No 881 thereon from the owner therein.
& 882, Bhavani Peth, Near Bankar Talim, Pune-411002 and within the Jurisdiction of Pune Municipal Corporation. A banks. fi il
45698640000321 1) GOkl Dairy Farm Through Prop. RS.9.28,16570- | 0 e 0o |RS. 8,66,05,000/ Rs. 86,60,500)- 06.06.2023, st e i
45698640000334 Shyamrao  Rajaram  Yadav, 2) (Rupees Nine Crore e (Rupees Eight | (Rupees Eighty (07.06.2023| Jana Small Finance Bank, Modi laim. ri h'z titl int t'g thy
4569960000320 |SWaroopa Shamrao Yadav, 3) Prashant| 27.12.202303.03.2023 | Twenty Eight Lakh | g.o0 s | Crore Sixty Six | Six Lakh Sixty | @ 11.30 | Plaza, Office No. 704/705, Mukund claim, right, tite or Interest in the
45699660000534 Shamrao Yadav, 4) Arvind Rajaram Sixteen Thousand Five 5:00 PM Lakh Five Thousand Five AM | Nagar, Swargate Opp. Laxminarayan said property & industrial
Yadav, 5) Surekha Arvind Yadav Hundred Seventy Only) : Thousand Only) | Hundred Only) Cinema Hall, Pune-411037. structure is required to make the
Details Of Secured Assets: Item 4: All that piece and parcel of Open Plot Situated at Plot No. 389, of an Area of 13,585 Sq. Fts. |.E. 1262.54 Sq. Mtrs. out of Sr. No.729/1B Situated at Munjeri Gultekadi, Taluka: same known in writing V¥'th
Haveli, Dist: Pune and within the Jurisdiction of Pune Municipal Corporation and Bounded as on: East By: Plot No. 1 to 5 Valshali Hsg. and Road, West By: Shreyas Co-Op. Hsg. Society Ltd., North By: Plot No. necessary documentary proof to
389 (P) Sr. No. 759 & Plot No. 390, South By: Nala. the undersigned at his Office No.
2 Rs.37,24,3930- (Rupees| 1z e o | Rs. 26.27,000% | Rs. 2,62,7001 19.05.2023, Jana Small Finance ;s?;' - F'F‘,’/‘:r' S'Sdtfha”r Logar
1) Lalgi Gami Thirty Seven Lakh - (Rupees Twenty | (Rupees Two |20.05.2023|Bank, Shop No.4 & 5, Ground Floor, dg. No. P/10, Sheetal Nagar,
4752942000212 |, Kalg ara Lall Gari 04-05-2022 |16-07-2022 | Twenty Four Thousand | g0 a1y | Six Lakh Twenty | Lakh Sixty Two | @11.30 | India bulls Mint Gladys Alvares Mira Road (E), Tal. & Dist. Thane,
P / Three Hundred Ninety | 00"y | Seven Thousand | Thousand Seven| —AM Road, Hiranandani Meadows, within 14 days from the date of
Three Only) " Only) Hundred Only) Pokhran Road, Thane West-400610 publication hereof. Failing which
Details Of Secured Assets: Al that piece and parcel of the Flat No. 406, Area Admeasuring 225 Sq.Ft, Fourth Floor, Building No.2, Arunodaya S.R.A. Co-Operative Housing Society Ltd., Cancer Hospital Plot, Behind all such claims etc. if any will be
Marol Maroshi Bus Depot, Marol Maroshi Road, Marol, Andheri East, Mumbai and within the local limits of Bombay Municipal Corporation. And Bounded on: On the East: Internal Road, On the West: Slum, On the considered as waived off and the
South: Akruti Aneri Society, On the North: Internal Road. dealings relating to the said sale

Date: 05-05-2023, Place: Pune & Thane

The properties are being held on "AS IS WHERE IS BASIS" & "AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. The auction will be conducted through the Bank's approved service provider M/S. 4
Closure at the web portal https:/bankauctions.in & www.foreclosureindia.com. For more information and For details, help, procedure and online training on e-auction, prospective bidders may contact M/S. 4 Closure; Contact
Mr. Bhaskar Naidu Contact Number: 8142000809/8142000061. Email id: info@bankauctions.in/subbarao@bankauctions.in.
Finance Bank authorized officers Mr. Haroon Shaikh (Mob No.9823288055) & Mr. Kaushik Bag (Mob No: 7019949040), To the best of knowledge and information of the Authorised Officer, there are no encumbrances on
the properties. However the intending bidders should make their own independent inquiries regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a
notice to the above named borrowers/Guarantor's/Mortgagors about e-auction scheduled for the mortgaged properties. The Borrower/Guarantor/Mortgagor are hereby notified to pay the sum as mentioned above along with
up to date interest and ancillary expenses before the date of auction, failing which the property will be sold and balance dues if any will be recovered with interest and cost.

Sd/- Authorized Officer, Jana Small Finance Bank Limited

transaction of said property &

industrial  structure will be
concluded without further
regards thereof.
Dated :- 04/05/2023

Sd/-

(Mr. R. R. Jollani)
Client Advocate

FEDERAL BANK

YOUR PERFECT BANKING PARTNER

Loan Collection & Recovery Department - Mumbai Division
The Federal Bank Ltd. Loan Collection & Recovery Department -
Mumbai Division, 134, 13th Floor, Joly Maker Chamber I,
Nariman Point, Mumbai-400 021
E-mail : mumlcrd @federalbank.co.in,

Phone : 022 - 22022548 / 22028427
CIN : L65191KL1931PLC000368, Website : www.federalbank.co.in

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of the Federal
Bank Ltd. under the Securitisation & Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafter
referred to as Act) and in exercise of powers conferred under section
13(12) of the said Act read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 (hereinafter referred to as Rules) issued a
demand notice dated 17/10/2022 calling upon the following borrowers:

1 |V. J. Automobiles Pvt. Ltd., having its registered Office at Sri
Sainath Complex, Ground Floor, Shanti Nagar, Ullas Nagar,
Maharashtra-421 003.

2 |Mr. Anil Jiwatram Lalwani, S/o. Mr. Jiwatram Alimchand Lalwani,
residing at A-602, Vikas Paradise, Tower-1, L.B.S. Marg, Mulund
West, Mumbai-400 080.

3 | Anil Jiwatram Lalwani, a Hindu Undivided Family represented by its
Karta Mr. Anil Jiwatram Lalwani, S/o. Mr. Jiwatram Alimchand
Lalwani, residing at A-602, Vikas Paradise, Tower-1, L.B.S. Marg,
Mulund West, Mumbai-400 080.

4 |Mr. Raj Anil Lalwani, S/o. Anil Jiwatram Lalwani, residing at A-602,
Vikas Paradise, Tower-1, L.B.S. Marg, Mulund West, Mumbai-
400080. (Notice has been issued in the capacity of Coparcener of
Anil Jiwatram Lalwani, HUF also).

5 |Mrs. Heena Anil Lalwani, W/o. Mr. Anil Kumar Lalwani residing at A-
602, Vikas Paradise, Tower-1, L.B.S. Marg, Mulund West, Mumbai-
400080. (Notice has been issued in the capacity as Coparcener of
Anil Jiwatram Lalwani, HUF).

6 |Mrs. Anisha Anil Lalwani, D/o. Anil Kumar Lalwani, residing at A-
602, Vikas Paradise, Tower-1, L.B.S. Marg, Mulund West, Mumbai-
400080. (Notice has been issued in the capacity as Coparcener of
Anil Jiwatram Lalwani, HUF).

7 |Mr. Manoj Jiwatram Lalwani, S/o. Jiwatram Alimchand Lalwani,
residing at A-802, Vikas Paradise, Tower-1, L.B.S. Marg, Mulund
West, Mumbai-400080.

8 |Manoj Jiwatram Lalwani, a Hindu Undivided Family represented by
its Karta Mr. Manoj Jiwatram Lalwani, S/o. Jiwatram Alimchand
Lalwani, residing at A-802, Vikas Paradise, Tower-1, L.B.S. Marg,
Mulund West, Mumbai-400080.

9 |Mrs. Ritika Manoj Lalwani, W/o. Mr. Manoj Lalwani, residing at A-
802, Vikas Paradise, Tower-1, L.B.S Marg, Mulund West, Mumbai-
400080 (Notice has been issued in the capacity of Coparcener of
Manoj Jiwatram Lalwani, HUF also).

to repay the amount mentioned in the notice being (1)
% 8,91,78,210.87 (Rupees Eight Crores Ninety One Lakh Seventy
Eight Thousand Two Hundred and Ten Eighty Seven Paise Only) in the
Term Loan (A/c No. 15426900001074) and (2) ¥ 1,24,14,625.76
(Rupees One Crore Twenty Four Lakh Fourteen Thousand Six
Hundred and Twenty Five Seventy Six Paise Only) in the Term Loan
(A/c No. 15427100000031 within 60 days from the date of receipt of
the said notice.

The borrowers having failed to repay the entire outstanding amount,
notice is hereby given to the borrowers and the public in general that
the undersigned being the authorized officer of the Federal Bank Ltd.
has taken possession of the property described herein below in
exercise of powers conferred on him under Section 13(4) of the said
Act read with Rule 8 of the said Rules on this 02nd day of May 2023.
The borrower/s attention is invited to the provision of section 13(8) of
the Act, in respect of time available, to redeem the secured assets
(security properties).

The borrowers in particular and public in general are hereby
cautioned not to deal with the properties and any dealings with
the properties will be subject to the charge of the Federal Bank
Ltd. for an amount (1) ¥ 9,73,92,079.87 (Rupees Nine Crore
Seventy Three Lakh Ninety Two Thousand Seventy Nine and Paise
Eighty Seven Only) as on 19/04/2023 in the Term Loan account
(A/c No. 15426900001074), and (2) X 1,34,97,285.76 (Rupees One
Crore Thirty Four Lakhs Ninety Seven Thousand Two Hundred
Eighty Five and Paisa Seventy Six Only) as on 30/04/2023 in the
Term Loan account (A/c No. 15427100000031), and further
interest thereon.

Description of Mortgaged Immovable Property
All that piece and parcel of property admeasuring 813.50 Sq. Mts
(ie. 973 Sq.Yards) along with building known as Service Centre of
V.J Honda situated in Sub Plot No. 2 of Sy. No. 175, Hissa No.2 and
Sy. No. 176, Hissa No. 1, Sheet No. 57, comprised in CTS No. 1823,
Shahad Village within limits of Ulhasnagar Municipal Corporation
and Ullasnagar Registration Sub District, Thane District,
Maharashtra bounded on East by Sub Plot No. 1 and common
road from south to North, South by Sai Nath Complex, West by
Plot of owners under HT wires, and North by Chawls (Boundaries
as per title deed) and East by Open plot, South by Kalyan-
Ambernath Road, West by Saibaba Temple, and North by Chawls
(Present Boundaries).
Dated this the 02nd day of May, 2023.
For, The Federal Bank Ltd.
Asst. Vice President & Division Head
(Authorised Officer)
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LOSS OF CERTIFICATE

Notice is hereby given that we have given mone¥] by way of token to -
M/s REKHA BOOK Mfg. Co., a Partnership firm, having Partners
Mr. Hemraj V Shah and Mr. Uday Hemraj Shah, having office at-
41, Karel Wadi, Thakurdwar, Near Parsi D aramshala Charni Road,
Mumbai - 400 002 for Purchase of free from all encumbrances the property belng
“INDUSTRIAL PLOT no A, Survey No 433/3/433/4/441/1/435 admeasuring-
1190 sq. mtrs. with RCC structure measuring 6579 sq.ft. situated at-
village Mahim, Taluka Palghar, District Palghar”

All the persons either having or claiming any right, title,
Interest, claim in and / or in relation to said property or
any part thereof and any claim in any manner, including by
way of any writings, agreements, undertaking, sale,
transfer, gift, exchange, assignment, charge, mortgage, lien,
easement, trust, lease, monthly tenancy, any adverse
right, title interest or claim of any nature whatsoever,
suit dispute, decree, award, restrictive covenants, order or
injunction, attachment, acquisitions or otherwise are hereby
required to make the same known in writing to us at the

Address KAMLESH PLASTICS Pvt Lt

702 ,Universal Corporate, Chincholi Bunder Road Chlncholl
Malad (W), Mumbai 400064 within 15days from the date
of the publication of this notice together with documentary
proof in support of their claims, failing which the transaction
will be completed without reference to such claim if any, and
same shall be deemed to be waived and /or abandoned
forever for all intents and purposes and not binding on
vendor and the purchaser herein. From Somendranath Mongia
Date : 03/05/2023

Sd/-
Place : Mumbai +919820029038

I, Miss Jhalak Shah, a residing at
301/3B, Vikas Paradise, LBS Marg,
Mulund (West), Mumbai -
400080. Has lost/misplaced my
original 10th Mark Sheet and
Passing Certificate which | had
appeared in the Year 2021. | am
unable to the locate mark sheet
and passing certificate due to
temporary change of residence.
Request you to take a note of the
same.

Date : 05/05/2023

Place : Mumbai
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Under the Consumer Protection Act, 1986
Consumer Case No. 617/2021

Manoj Dhruv Yadav
Versus

1. Dreams Nirman Developers Partnership Firm

...Petitioner/Complainant/Appellant

...Opposite Party/Respondent(s)

3

t Name

Opposite Party / Resp

1. Dreams Nirman Developers

Partnership Firm. Registered Add-Shop No
1,2,3, Poonam Empire, Opp Fun Fiesta
Cinema Hall, Shreeprastha Rd, Nallasopra
West, Tal Vasali, Dist. Palghar Present Add:
Dreams Nirman Gr Floor, Front Of Nakoda

2. Mr. Mohammed Chand H Shaikh (Partner) In
Dreams Nirman Developers Partnership Firm.
Registered Add-Shop No1,2,3, Poonam Empire,
Opp Fun Fiesta Cinema Hall, Shreeprastha Rd,
Nallasopra West, Tal Vasai, Dist. Palghar
Present Add: Dreams Nirman Gr Floor, Front
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PUBLIC NOTICE
Take Notice that My Client M/s. Wagholi
Sahakari Dairy Society Ltd., (The
“Owner”), has been handed over us Case
for the examination of Title and also for
issuing Certificate Of Title to the Town
Planner, Vasai Virar City Municipal
Corporation. of the property details
whereof are mentioned in the Schedule,
hereunder collectively referred to as the
(“Said Property”).
All persons having any right, title, interest,
benefit, claim, or demand, in or to the said
Property, or any part thereof, and/or title
deeds, by way of assignment, transfer,
sale, allotment, exchange, gift, lease, sub-
lease, tenancy, sub-tenancy, licence,
possession, use, occupation, mortgage,
charge, lien, trust, inheritance, bequest,
succession, family arrangement/
settlement, easement, maintenance,
Decree or Order of any Court of Law,
agreement, or otherwise howsoever, are
hereby required to make the same known
in writing together with notarially certified
true copies of the documentary proof in
support thereof, to the undersigned, at
117/122, Satyam Shivam Shopping
Center, 1st Floor, Opp. Railway Station,
Nallasopara (W), Tal. Vasai, Dist. Palghar,
401 203, within fourteen (14) days from
the date of publication hereof, failing which
it shall be presumed that there are no
persons having any right, title, interest,
benefit claim, or demand in or to the said
Property, and such right, title, interest,
benefit, claim, or demand (if any) shall
stand waived and/or abandoned.

SCHEDULE

All that piece or parcel of Non Agriculture
Land Property On Land bearing Survey
No.101, Area = 1566.78 Sq. Mtrs., as per
7/12 Extract, Situate at Village-Mardes,
Tal.- Vasai, Dist.-Palghar and within the
limits of Vasai Virar City Municipal
Corporation. Pin Code No.401 304.
Dated 5th Day of May 2023

Hights, Near Yashwant Gaurav Maurya
Nagar, Nallasopara West 401203.

of Nakoda Hights, Near Yashwant Gaurav
Maurya Nagar, Nallasopara West 401203.
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A 140 bedded super specialty hospital
with all modern amenities located at
Kannamwar Nagar, Vikhroli (E) is
looking for party (ies) to run the said
health institution to its total capacity
either partly or fully, with principal on
terms & conditions mutually
agreeable & falling within the ambit of
the MCS ACT, 1960 & approved bye-
laws of the principal hospital (Society)
without prejudice to the rules &
regulations of the plot on which the
hospital is constructed/ situated.
Expression of Interest (EOI) is invited
from interested party (ies) & willing to
offer their proposal on following:
A.Donations

B. Deposit

C. Compensations

D. Tenure (Period) —Number of years
E. Taking responsibility of the hospital
building & equipment for enhancing its
value.

F. Utilizing the services of the
available consultantand vendor

G. Offering existing concessions to
the members of the society at par.

H. Performance guarantee.

I. Legal and proper documents.

J. Names & profile of the company
directors, partners, promoters etc &
email / mobile number for
communication.

Interested parties may quote &
respond on all above on or before
13.05.2023 on
collaborate2023@gmail.com. Such
parties will be called for initial
introduction and inspection of the
premises from 10.05.2023 till further
notice, if required.

The principal reserves right to reject /
not consider any proposal at its
discretion.

By Order

Place: Mumbai

Date: 03.05.2023
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IN THE HIGH COURT OF JUDICATURE
AT BOMBAY
CIVIL APPELLATE JURISDICTION
FIRST APPEAL N0.723 OF 2003

DISTRICT - THANE

Notice is hereby given that Shri Amrishchandra
Agarwal, the Appellant/Orig. Plaintiff has filed
the above First Appeal, inter alia, against the
following persons named:

1. Vasant Kanaiyalal Jain
(Respondent No.3);

2. Navinkumar Kanaiyalal Jain
(Respondent No.4);

3. Unknown Legal heris of Late Parshuram
Rama Bhoir
(Respondent No.5);

4. Unknown Legal heirs of Late Hareshwar
Raghunath Bhoir (Respondent No.6);

5. Unknown Legal heirs of Late Dattatray
Raghunath Bhoir (Respondent No.7);

6. Basanti Sadanand Bhoir
(Respondent No.8);

7. Nanda Pandurang Bhoir
(Respondent No.9);

8. Unknown Legal heirs of Late Demubai
Raghunath Bhoir (Respondent No.10);

9. Madhukar Damodar Bhoir
(Respondent No.11);

10. Jayshree Mandhar Patil
(Respondent No.17);
. Hausa Kishore Patil
(Respondent No.18);
12. Kanaiyalal Nanalal Jain
(Respondent No.19);
13. Vasantkumar Kanaiyalal Jain
(Respondent No.20);
14. Hemang Kanaiyalal Jain
(Respondent No.21);

15. Unknown Legal heirs of Late Govind
Jagannath Bhoir (Respondent No.23);

16. Unknown Legal heirs of Late Nilabai
Hirji Bhoir (Respondent No.24);

17. Unknown Legal heirs of Late
Gangubai Laxman Mhatre
(Respondent No.25);

18. Mathuradas Narayandas Majithia
(Respondent No.26);

19. Yamunabai Dharamiji Patil
(Respondent No.28);

20. Himmatlal Kanaiyalal Jain
(Respondent No.29);

21. Unknown Legal heirs of Late Sitabai
Jagannath Patil (Respondent No.30);

. Unknown Legal heirs of Late Nanubai
Gajanand Patil (Respondent No.31);

. Unknown Legal heirs of Late Ramabai
Narotham Patil (Respondent No.32);

. Unknown Legal heirs of Late
Mathurabai Bhau Bhoir (Respondent
No.33);

. Unknown Legal heirs of Late Jaywant
Moreshwar Bhoir (Respondent No.34);

. Pandurang Ganpat Patil (Respondent
No.36);

. Unknown Legal heirs of Late Haribhau
Atmaram Mhatre (Respondent No.38);

. Unknown Legal heirs of Late Vithabai
Atmaram Mhatre (Respondent No.39);

. Unknown Legal heirs of Late Balkrishna
Ganpat Mhatre (Respondent No.40);

. Unknown Legal heirs of Late Kashibai
Pilajee Patil (Respondent No.41);

. Unknown Legal heirs of Late Bhagubai
Damodar Patil (Respondent No.49);
32. Unknown Legal heirs of Late Parvati
Yeshwant Mhatre (Respondent No.50);
3. Chandrakant Vasudev Bhoir
(Respondent No.53)
Take Notice that this Appeal No. 723 of 2003
impugning the Decree dated 18.2.2003 of the
Civil Judge, Senior Division, Palghar, passed in
Special Civil Suit No.582 of 1996 that was
dismissed for default on 31st January 2019
has been restored to file in pursuance of an
order dated 12th July 2019.

AND THIS COURT has ordered that hearing of
this Appeal will be made on any day after 14
(Fourteen) days from the date of publication of
this notice or any day thereafter as per the
convenience of the court.

A copy of Appeal memo has already been
served on you through Advocate for Appellant.
In any case a copy of Appeal Memo can be
procured from M/s. Dua Associates (AOR),
Mumbai, Advocates and Solicitors having their
office at 116-Free Press House, 11th Floor,
215-Backbay Reclamation-Ill, Nariman Point,
Mumbai-400021, Tel: 022 - 6636 9966.
IF no appearance is made on your behalf,
either in person by you or by someone duly
authorized by you to act and appear for you in
this Appeal, the same will be finally heard and
decided ex-parte in your absence.
Dated this 5th day of May 2023
M/s. Dua Associates (AOR), Mumbai,
Advocates and Solicitors
For the Appellants
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